
CEN-mAL ADRINlSTRATrjE TRIBUMAL PRINCIPAL BENCH

C«P.IMD«e3 of 20 01

IN

OA l\!o;rll0l2/88

Neu Delhi: dated, this the day 2001

H0[\1»BLE nR.3.R~ADIGE,\;iCE CHAIRFIA M(a) •
HON'BLE DR.,A..\/EDA\iALLI,HERBER (j)

Gurmej Singh,

D-11/11S,
Rajouri Garden,'

Neu Delhi-27 .... oftpplicant.^

(By AduocateJ Shri B, K.Agarual)

\/ersus

1. Shri W.Flukherjee,
Secretary,
Flinistry of Urban Da yelopm ent.^'
Mirman Bhauan,
Neu Delhi.''

2,' Sh.M.'Krishnamurthy,
Director General (Uorks).
Central Public Uorks Deuelopraent,
Nirman Bha_ujan,
Meu Delhi ,1 .... Responden ts'i^

(By Adx/ocate: Shri D.S.PIahendru)

ORDER

S"'»R «Adig b',1/C(A );

Heard applicant's counsel Shri B^K^Agaryal on

C.P.No,8 3/2001 alleging that the statement made by

respondents* counsel. Shri Plahendru on 18,6.2000 that

the Tribunal*5 order dated 23,11.'93 in OA No,il012/88

had been fully complied ui th and the only surviving

grievance related to payment of fe,tl594/» uith interest

thereon, on the basis of uhich the aforesaid CP No.'85/2000

ujas disposed of , yas urong, false and misleading,^

2,' Shri B.K.Agarual stated that the aforesaid

statement had been made by Shri Flahendrti uithout it

being supported by any affidav/it filed by r esponderttsy

and it is only in March,2001 that applicant received

all his arrear duesV In this cannection '̂ Shri Agarual

invited attention to applicant's oun letter dated



- ? -

28.'3V20001 (Annexure- R- Ill)acknoyil0dging receipt

of vjarious dues and stating therein that there uere no

other dues ouned by respondents to himV but contended

that applicant uas put to avoidable expenditure and

harassment by his haying been m ade to file this second

C

3. The aforesaid submissions were made by Shri Agarual

during second call uhen respondents* counsel Shri Plahendru

uas no t presen ty he haying left after first call,i Shri

Plahendru appeared briefly uell after the second call^

J by uhich time Shri Agarual had already made his submissions^
4.i There can be no doubt that parties should be

yery careful in making submissions to the Court.l Houeyer,

applicant uould not haye been required to file this

second con temp t p eti tion, if his counsel had appeared
'• - -7

on 18 .8 ,'2000 uhen CP No,85/200 0 uas t^ken up , and

the contention made by Shri Plahendru on that date'^

5v As this second con temp t p e ti tion uas necessitated
T

at least in part by applicant's counsel's oun non-

^ appearand3 on 18 '̂5 ,'i200 0, and as applicant admitte^ has
receiyed all the dues oyied to him by responc^nts, ue

are not inclined to prolong the present CP any longerv'

Houeyer'j"' before parting uith the case, ue uould again

reiterate the need for parties to assist the Bench properly

by presenting the full^' (ximplete and factual position

a-fe all times and under ' ci rcum stan c0

K

Uith the abqye obseryationsf the CP is dropped.'

Notices discharged.'

( DR.A..\yEDAyALLl ) )
MEn3ER(3>
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